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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

(SOUTHERN BENCH) AT CHENNAI

Original Application No. 124 OF 2021

Applicant Respondents
Sibi Joseph
Aged 38 years, S/o. K.S. Joseph 1. Union of India,
Kallammakkal house, Ministry of Environment,
Dhoni P.O., Palakkad-678 009, Forests & Climate Change,

Represented by its Deputy

General of Forests (C),

Regional Office (SZ), Kendriya Sadan,
4t Floor, E&F

Wings, 17" Main Road,

Koramangala Il Block,
Bangalroe-560034.

2. State Environmental Impact
Assessment Authority,
KSRTC Bus Terminal Complex,
4t Floor, Thampanoor,
Thiruvananthapuram, Kerala-695001
Represented by its Member Secretary.

3. The Director of Mining and Geology,
Pattom Palace P.O.,
Kesavadasapuram,
Thiruvananthapuram,

Kerala-695 004.

4. State of Kerala,
Represented by its Principal Secretary
Environment Department
South Sandwich Block, Room-SSBT II,
4th Floor, Government Secretariat,
Thiruvananthapuram-695001.

5. The District Collector,
Civil Station, Palakkad-678001.

6. Akathethara Grama Panchayat
Akathethara Panchayat Office,
Malampuzha Road, Palakkad-678008.
Represented by its Secretary.

7. Kerala State Pollution Control Board,
Pattom, Plamood Junction,
Thiruvananthapuram-695 001
Represented by its Member Secretary.

For MARYMATHA GRANITES
s

Mana toner ['
K. J. THOMASKUTTY
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B, M/n, Roynl Bundn and Gravels Pyt L.,
Repronented by lin Mannging, Direclor,
Mohammed Ifnzeol T.A,

Plazn Junctlon, Dhoni 1.0,
Palokknd-678 009,

9, M/us. Mory Mathn Granites

Reprenented by ity Managing Partner,
Dhonl, Palnklkad-678009,

REPLY FILED BY THIE 9™ RESPONDENT

|, KJ. Thomaskutty, $S/o. Joscph, aged 69, reslding  al
KannamthanathuVeedu, Kompanoli, Vadasserikara, Pathanamthitta, do

take oath and solemnly alfirm and staic as follows;

1. 1 am the Managing Partner of the 9t Respondent In the above Original
Application and 1 am aware of the facts of the case and am competent

to swear to this alfidavit.

2. The above original application has been filed seeking a direction to the
18t Respondent to take immediate measures lo assess the damages
that have been caused on account of the alleged illegal quarrying
operation being carried out by Respondents 8 and 9 in Palakkad
District. The application also seeks for a direction to the 1%
Respondent to pass nccessary orders restraining the 2nd Respondent
from granting any environmental clearance for mining if the total

quarrying area exceeds 5 Hectares.

3. All the averments and allegations contained in the memorandum of
original application are denied except to the extent admitted
hereunder. The above original application is not maintainable either

on law or on the facts and circumstances of the case.

4. At the outset, it is to be pointed out that the present original
application is liable to be dismissed in limine for being barred by
limitation. The present original application has been filed beyond the
prescribed period of 5 years from the date on which the cause for

such compensation or relief first arose. Section 15(3) of the National
For MARYMATHA CRANITES |

MaNgiptf Partoar
AT ASFUTTY

Scannea with tamScanng



Green Tribunal Act mandates that an original application under
Section 15 has to be filed within § years from the date on which the
cause for such compensation or relief first arose. Even going by the
admitted statement of the Applicant, the cause of action arose on
24.05.2014 and therefore an original application ought to have been
fled on or before 23.05.2019. The said period could have been
extended only until 24.07.2019, even by condoning the delay. If the
original apptication is one that is filed under Section 14 of the Act, the
original application ought to have been filed by 23.11.2014, which
could have been extended by a maximum period until 23.01.2015, by
condoning the delay. However, the present appeal is filed only on
23.05.2021 and the same is beyond the period of limitation. The suit
filed in the year 2020 before the Munsifl’s Court, Palakkad will also be
of no avail in condoning the delay in filing the original application,
since, under any circumstance, time had expired in the year 2019

itsell. The original application is liable to be dismissed on this ground

alone.

The appeal is vitiated' by malafides and the attempt of the Applicant is
to somehow coerce me to yield to his illegal demands. The original
application is filed on an experimental basis without any merit
whatsoever. Applicant has been compelling me to purchase his
property at a very exorbitant price and even though 1 was willing to
purchase the property at the market price, since the amount
demanded was exorbitant, I refused to accede to his demand. Ever
since that, Applicant has been attempting to create hurdles in the
conduct of my business so as to coerce me to yield to his illegal

demands and the present application is only one such attempt.

It is relevant to point out that the 9™ Respondent has been granted all
necessary permissions by all statutory authorities concerned for
undertaking quarrying operations in 2.7721 Hectares of land in
Re.Sy.Nos. 110/1 and 110/3 in Akathethara Village in Palakkad
District and also to operate a crusher unit. True copy of the quarrying
lease dated 11.08.2010 wvalid till 10.08.2022 issued to one
Sri. Sajimon Abraham is produced and marked as Exhibit R9(a). The

said lease was

cafter transferred to the 9th Respondent by a

\‘\Q - N
2 For MARYMATHA GRANITES
DHONL(PO) a "
@ Partner |
L. J. TROMASKUTTY I
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transfer deed dated 23.01.2017. True copy of the deed of transfer of
quarrying lease dated 23.01.2017 is produced and marked as Exhibit
R9(b). True copy of the consent to operate issued by the i
Respondent to the 9% Respondent for undertaking quarrying
operations is produced and marked as Exhibit R9(c). True copy of the
consent to operate issued by the 7% Respondent to the 9% Respondent
for operating the crusher unit is produced and marked as Exhibit
R9(d). True copy of the Panchayat license issued by the 6%
Respondent to the 9% Respondent for undertaking quarrying
operations is produced and marked as Exhibit R9(e). True copy of the
Panchayat license issued by the 6% Respondent to the 9t Respondent
for operating the crusher unit is produced and marked as Exhibit
RY(f). True copy of-the Sanitary Certificate issued by the Health
Inspector, Akathethara Primary Health Cenlre is produced and
marked as Exhibit R9(g). True copy of the license under the Factories
Act issued to the 9t Respondent is produced and marked as Exhibit
R9(h). Thus the 9% Respondent is in possession all the statutory
licenses and permits, mandated under law, for undertaking quarrying

operations and for operating the crusher unit.

Be that as it may, the statements contained in paragraphs 1 and 2 of
the original application do not concern the 9% Respondent and

therefore deserve no comments.

Statements contained in paragraph 3 are not fully correct and hence
denied. Since the 9t Respondent is an existing leaseholder, having
obtained the quarrying lease prior to 18.05.2012, it is not statutorily
required to obtain an environmental clearance certificate for its
functioning. There are only 2 quarries that are functioning in the
Akathethara Panchayat with an approved mining plan. The statement

that there are 13 quarries is absolutely false and hence denied.

The statements contained in paragraphs 4 to 6 are not fully correct
and are hence deniéd. The statement that the quarrying operations
seriously damage the streams and forest and that the dust affects the
ecology of the area are false and hence denied. Statements that

several cracks have developed in the roads and buildings and the

For MARYMATHA GRANITES

M%r v
K.J. IMHUTTT '
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10.

11.

statement that the nearby stream is diverted in view of the dumping
of quarried materials are all mere figments of imagination of the
applicant, without any merit whatsoever and are hence deniecid. The
stream is situated at a distance of 5 km [rom the boundary of the
quarty. The surface water flow from the quarry site is managed within
the quarry area with silt traps and to delay/RHW ponds. The arca is
protected using brick walls on all sides in order to avoid seepage and
crosion of any water from the quarry. The statement that the quarry
dumps quarty materials into the stream is absolutely false and hence
denied. All mitigation measures as are directed by the Pollution
Control Board are strictly followed by the 9 Respondent and there is
no pollution as alleged by the applicant.

The houses mentioned in paragraph 5 are all situated more than 1
km away from the quarrying site. Blasting operations are conducted
strictly in accordance with the licenses and using controlled blasting
method (NONEL technology) so as to mitigate any adverse elfects. The
quarrying unit is situated at a distance of more than 1 km from the
Dhoni Waterfall and more than 5 km from the river. The Malampuzha
Dam situated more than 2.5 km from the quarrying site and in the
lower side of the south-west of the dam which is not part of the

catchment area.

The statements in paragraphs 7 to 14 of the application are also not
correct and hence denied. The mining project of the 9t Respondent is
a very small scale project and not a large-scale project as is portrayed
by the Applicant. The statement that there are 13 quarries in the
Panchayat is not correct and hence denied. There are only 2 quarries
in the Panchayat which are functioning with an approved mining
plan. The statement that the operation of the crusher creates dust
generation which adds to the pollution is not correct and hence
denied since the unit is functioning strictly in accordance with the
conditions imposed by the Pollution Control Board in the consent
granted to them. The statements in paragraph 9 are absolutely false
and hence denied. There is absolutely no scientific basis to allege that
the quarrying operations are the reason for the landslide that is
alleged to have occurred in the District.

For MARYMATHA GRANTTES
l‘.‘l. :‘\'m.:
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12. The statement that the reason for the huge calamity is the excessive
mining without conducting any environmental impact assessment is
not fully correct and hence denied. The quarrying area of the 9th
Respondent is only 2.7721 hectares which is less than 5 hectares and
since there is no other quarry within 500m radial distance,
environmental impact assessment is not applicable for the 9t
Respondent’s project. The quarrying area of the 9% Respondent is
restricted to 0.00062% of the entire District and is not a large-scale
project as is attempted to be portrayed by the Applicant. Quarrying
activities in the State of Kerala are strictly controlled and no activity is
permitted in landslide prone areas as identified by the State Disaster
Management Authority. In such circumstances, the allegation of the
applicant that there is no provision to prevent mining in landslide

prone areas is absolutely false and hence denied.

13. The grounds raised are also untenable and hence denied. The
grounds raised are mere repetition of the facts and are hence denied.
The statement that the quarrying operations are conducted near to

eco-sensitive areas is absolutely false and hence denied.

14. Applicant is not entitled for any of the reliefs claimed and the present
application is only to be dismissed with exemplary costs to this

Respondent.

Hence it is humbly prayed that this Hon’ble Tribunal may be pleased to
accept this affidavit and dismiss the original application with exemplary
costs to this Respondent.

All the facts stated above are true and correct. L
For MARYMATHA GRANITES

:j‘
L J.v%mw_?

Deponent

Solemnly affirmed and signed before me by the literate deponent who is
personally known to me on this the 4th day of October 2021 at my office in
Ernakulam.

Advocate
Boocs David Liemers Joe! -
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_ [See Rule 32)
QUARRYING LEA§E

This indenture made this the .,‘__,”15 .day of Lemmsk. . 2010

§ between the Governor of Kerala (hereinafler referred 1o as the “Stale Govemment”

iWthh expression shall, where the context so admis be deemed to include his
successor's and assigns)-of the one.part and Shn. Sajimon Abraham aged 39 years
! son of Shri..P.M. Abraham,, resident of Palakkanu House K|dangoor PC Kona/am
’sln the \:rmage of Kidangoot tetuk.of the Meenachil Kottayam Dlstncl (herelnafter e
i'cafled the"lessee which expréssnon shal! where the conlext o ad.m!Ls .lnc[ude his /
helr§ executors admm:stmtors rép'resanlaf ives dnd penmtled asslgns)-of the other
ipamt - < :

-

" A, K. MANOJ

“Disriet Office of the Dtnrrm;l‘ a/
a Mining and Geology, Palakkad. . ] {‘ .
= % ‘ {

O

I

i
]
i
.j—
;

scanneda with samsScann



o fis ) ',QS";\\:L

false B3 1 \eo\ (

fold 0 | | . 4

mudos 1 e \eaned e—G\(E) =W CECET

8- \0
'Tﬂ' nﬁ cdu .

P. RAVIRDNANATHAN
MSTRICT COUAT VENDOR

é)m’ 1o1d PALAXKAD

Presan
. y:: n e cice of the Sua Regaira do..Qvfu'\*&
racta 3 Mager prindy of e Buyerls, -behells '

0 prosenian  alfaed under goct
A QS.F\E%N\ oMnc mm:::::ndnleeol
m S o Ay e e s w2 00%393;#/,.“\»2 Q-MJ-

- )\‘ _1‘ FAR wls

gzt

Ij’j\l\ ofiy

PO
ng‘l'hoq a, a y
Oor \ﬁ 4@/ JiW dey A A“‘J\u}“ﬁ'—‘

\\ S?&ho Lfa/@»-\ S/ @r"‘ ALﬂLAMbW‘
des ot

ol c leheeVime 1 radae }.’ulunsc.r Lu\‘{- 5‘:-“‘ u
W f

= ak““' tahsbad s ah he Do
eo Rogiay  DOMCY A‘}f\w e Db

__——-MW“ by i e m...
R@TMW’LMM & Y odors alettand Lor und mbabet
) AN c"""" —

he  Govarway d el othe o
ek apomvmie  Undu Atk L Y n.-:m»-M-

5} ‘ lee‘u Q‘”“ :Q i t

'l—ﬂMleai
% %-}é&,ﬁ EERHH:M PARTIST KALODLAoDE
,_-)f\ﬂ-, J-u-\ J\D»N‘\‘ L,

A saqusites """ w . BALACHANDRAN
E AL 20(0 mn il g | "gua REGISTRAR
ey & s ?IM- 9 s ? OLAVAKKOD
M!‘ - AN - ‘_’w' . »
; Q8 i 4 a2l
o> Ragistien '_; 7
. . P. BALA.CHANDFN‘
: U3 REGISTRAR
‘ ~ AVA:\KOD

Scannea with tamsScanng



Witnesseth that |n consideralion of the rents ond roypllles and lossee/lessoo’s

de"lisﬂ up|0 lhu lcs.nc'o lhe 'nﬂ

d measuring 2.7721 hectaros described in the
::'d“;ggl"n‘;;ﬁ;ng:[;el:%‘ delincalod on the plan here to annoxed and tharaln coloullﬁ'-;
d the "sald lands®) | d ol 12 (welve

years commencing from jor s)[ﬁ‘go‘d the same for a poriod 0 (

i T, day of Avegear 240 ond
g?d&g,:r:lre e e, G2y L A2l a2, fof the pUrposos
Kerala :r 9 minor minerals and subject to the terms and conditions contained in the
Rulos") Nor = Mineral Cancassion rules, 1067 (hereinafter referrod to as “the

and to the terms ang conditions hereinaftor appearing. '
1. ;he lessee shall have the ight In and upon tho sald lands to oxtracls Granito
ulding Stone (hereinafier called the sald mineral) and to -ge~all acts
"el?lssary for the extraction of tha salg mineral including tho ereclion ©n tha
:id :aﬂ:;.:ulldingn and plant required for the purposes and also tq taka lead
Way over the sald land - id minarals
extracted as aforesalg, nds and‘ to dispose oll the sald min
2. .

The lessee shall during the subslstence of this leasa have the liberty to work

:he said mineral and remove the same from the quany hold 6n permils
ssued by the competent authorily or any other officer authorised by him In this
regard. Tha permils thall be Iss

ucd only on the basis of pre-paid royalty at
the rates spe'clﬂed In schedule I 10 those Rules. Tho royally rates shall be
sublect to revision from time to time as the Stale Gavernment may order.

3. The lessee shall

Pay lo the State Gavernment an yearly surfaca rent equal to
the land reveny g

e if any, assessalile under the rules for the time belng the
force, or i the land be the property of Govemment or In. reserve forest then
equal to the land revenue plys cess, If any per hectare of the land the sudace

whereof shall be occupled or used by the lessee for any of the purposes of this
demise and so in

proportion for any area less than a hectare. Tho sald
surface rent shall bo pald by yearly payments; ‘the first of such payments fo ba
made on or before tha last day of the first year of occupation provided always
that no such rent s

hall be pald or demanded.in respect of any roads or ways
now in existence,

4. Thelessee shall at 2l ime during the cumrency of this demise keep comrect and

intelligible books of ‘account shawing accurately the quantity of the said
minerals extracted and the welght and value of the said mineral sold or
exporied fogether with the names of the purchasers or consignees. The
lessee shall also, maintain a register of employees showing therein separately
men, women and children employed daily and shall at all reasonabla times
allow the competent authority appointed under the rules (hereinafter referred
to as “competent authority’) or the officer authorised by him/er to sxamine the
sald books of account and the register of employees and to take coples and
exiracts there from. The lessee shall submit reports in Forms ‘F' and 'G’ on

EXT. R9 (‘0/3

the specified dales. '
5. All sums found due under or by virlue of D{Is deed from the lessee rﬁay be
recovered from him jointly and severally from them and his properties movable
and Immovable under the provisions of the Revenue Recovery Act for the Lime
being In forca as though such sums are arrears of land revenug’or in any other
man e State Govemment may deem fit. . .
T K. MANOJ o
- N r
rict Off .(:;: :;olﬁ,mwmuf of S 0(] ‘raon flbvake—s
D‘;J'yx and Geolagy, Palakkedy
e
D
Qf- (\‘P—
. ; k i
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10A

e ——

The leasgq shall gy thg

alntaln
lesseg's OWn expense erec| and at all time m
and keep in repyr boundary makg and pillars slang the boundaries of tha sald

lands according to the demarcation shown In the plan herato a’m"d‘

No QUamying Operaliong op
the lessoq | of undor

EXT. RA(a) !

«

working shall bo carrigy gn or parmilted to be
the said lands of any point vithin a

SUch a5 public rpags and buildings or Inhablted site, buriaf
ground elc. .shown on the

Pemission |, writin

otherwise than in accordance wity Such Inatryey
eﬂhm General or g pecial which

shap have the same 3'e3ning as dofineg 4, sub
Ra-lway Act, 1890 (1X of 1890),

The sides of open workin

Governmeny / compelent ‘authorily or
ons, restriclions dnd condition
May be attached g sye, permission. The said

@ casg of bullding horizontally from the plinth !
30 of vilagg roags N0 workings shall by caried on within a
€rs of the i

le overnment / Competont authority, For»lhe'
clause the gy "failway ang railway adminisiration
section (4) and (6) of section

0s sha)| sloped, Slepped or Secured by the lesses in
Such g Manner as 1, Prevent danger from falls of malerial, when an open
Working is workeqy In steps, 1eps shall pe of sufficlent breadih | relatlon 1o
thelr heighy (o Secure safary, ), OPen workings trees jiabl o fall ang aj)
loose ground and Material shay b

e edge or otherwlsg made
eMmployed in the Quarry,

If a Working place Is found 1o be

€ removeg by the lessee sufficiently far from
source in order 1o preyen danger o persons

unsafe gji Parsons shalj pe withdrawn by the
lesseq l"{\mEdlalely from the dangeroys area and all accass 1 such working
Pace-:ext;gpl for the Purpose of 1,

Preventeg

‘?y_ Securely fencing the full width'of 2 e

-

ntrances 16 the place.

r€asonable imeg

emaving the danger of saving life shall bg

allow any officer authorised by the

Ve I by the State Govnrnmem In that behalf to inspect the
Sald lands ang the buildings nd ;

onders” which i, entral and Stapq Ovemments ‘ag (he result of
Pection or o wise, may from time lo time pa
The lessee shall bg fesponsiblg f,

or Implementing the provisions of the varioys
bour laws applicable, from time loy my.

Mme lo the qua

g of the Competent authority,
i .

Ly

Geologist g
Dlstrict Office nf 1he-Department o,
Mining ond Geology, Palokkad,

ed or any of them without the

Sejiron Bl rofan,
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12,

13.

14,

15.

16.

7.

) _ilhe‘ breach not exceeding five times the am

. Il at the explration of three calend

-4-

Where the lease or ap i rei b n as:bned.
Y righ, title or Interpst thergin has bee

sublet or transforred as Provided In rule 34 read with condition 11, then the

Person in whose favoyr Such assignment, sublease or transfer has been made

shall be responsipg for Implementing the provisions of the varioys labour laws

applicable, from the lime 1q time, to the quarry.

The leaso may be s

urendered by the lesses.at any time after 3 months nolice
In Wriling 1o the ¢g cred by ss?sa' Y ;

mpetent authority.,

essee elect to determine this lease before the
©xpiry of the term of the lease, shall pay In addition 1o olher duéa 2 sum équal
© remaining part of the terms of the leasa deed.
On the expiration of the term
clause 12 (he lessee shall pa

of this lease or on Its earller determination under
been tendered useless for

Y to the State Government for all land which has

I the lessea shall be desirgus of taking a further lease of the sald lands for a
further \erm of Y03rs he shall give three months previous notice in writing of
such dssinje to the competant authority and If the lessee has duly observed all
the conditions of this lease, the compelent authority may agree to renew the

lease for such further temm and on such terms and conditions as the
competent authority may determine which shall be in accordance with the
Provislons of these rules,

o cancel.this lease and take possession of
lhe_ sald lands or in the altemative 1o receive from the lessee such penalty fer

A ount of thg said yearly dead rent as
the State Govemiment / competent authority may fix.

ar months after the expiry of the lease or its
Sooner delemmination, there shall .remain in or upon the sald lands, any

engines, machinery; plant buildings, structures and ather works erections and
convenlences the sald minerals or other,property which the lessee Is entitled
to remove from the salq lands, the same shall, if not removed by the lessee
within one calendar month after notice in writing requiring their ‘removal be
given to the lessee by the competent authority be deemed to become the

Praperty of the State Govemment In such manner as they may deem fit
without liability to pay any compensation or o account to the lessee In respect
thereof. o : - :

This lease is subject io all rules angd regulations which may from time o time
be Issued by the Stalg Government regulating the working of the quarries and
other matters affecting the safety, health and convenience of the lessee’s
employees f.the public, whether under the Indian Mines Act or other wise.

.

)
df?_ K. MANOJ

Geologist . SCU';)MG-\ % broaisn

S A £l Paasstaasald af
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18.

The lesseq shan

EXT. Ra(@)||_

t
vthout delay seng 1o the District Collector and the compelen
2uthority o |he offi

Cer author(s
Qusing  loss of

i |
ed by him in this regard report of any acciden

e or serious, begyy injuries o seriously affecting or
endangedng life or

Property which
Courge of Oferalions under this leasa,

19. The lessea ghy,

landsinlhg

20. The lessee Make and pgy
Compensatign a5 M3y be assessed
law In force ©n the subjeqt for alld

done by him in ise of the

indemnify and shgay

Y al any time occur at or in the said

Y such reasonable sa!isfachoq aur:d
by lawful authority in accordance with t:z
2mage, injury or disturbance which may -
J0Wers granted by this lease and sha

keep indenmieg fuly and completely the State
Governmen, against a ¢y

ms which

may be made by any person or persons .

; amage. injury or dsturbance and all costs and
expenses in Connection therewith .

21 Any condition preserib

Kerala; Minor Mineral Concessian Rules,
1967, but left out in s lease wh

shall be treateq as binding on (e lessee, In
the mineral the rata of R,
of one year ig Rs.8.40,000/-

22, Dead ren realizable at the rate of Rs. 1%
Onwards Rs.g00;- per hectare subject to
rent at the rate of Rs.100/- (Rupees One
year is Rs.277/. (Rupees Two hundred angd
deposit is Rs.1,000/- (Rupees One thousand only)

" A. K. MANOJ

' Grologist

0} menl of
i ‘0ffice of 1he Depart
B:l:::; ;ZirGeofnu,‘ Palokkaed.

ich may be found applicable 1o the lessee
! this case anticipated royalty for
16/- (Rupees Sixteen only) per tonne for a period
(Rupees Six Lahs 2nd Forty Thousand only).

year Nil, 2 year Rs 200/-, 3" year
fevisian from time 1o time. Surface
hundred enly) per -hectare Inr_ Or_\e
Seventy Seven only) secunty

=
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Th

%djo Description of Land

"Ro-Survay No. of | Area In Hectares
the area B[,

101 A5 | 27721 Hectares
and

11073
. u
Boundeg by ' . ' !
Sy. Nos,

On the North by 117,118
On the Eagy by 17 '
On the South by 109
On the West by 11on
In witness whg ereof lhe Panties heraln haye set their hands hereunto on the CapRand
year first above wri

Sgnegby | —<be=-C /A

= '7{];05\7;%‘0] “trrsseieainn

. S‘b." = ﬂ-éw—lw-\
forand o behall of the Govemamh‘erala :

Disiricr Office ~f1he Department of
Inthe pmsanc& Of Mining and Geology, Palalkad,

b
a%e% Bportorif of midy sty

] s B SL a%ilic ‘ W
2 :F&QS% e—.\.f qh..(% T T3 E" \\ g‘\u ’
' Signed by . c_!éf"fﬁbu“"’\ G!i"’d’h"" . i

-
for and on behair of tha lgssee / lessees :

b PiAce ganeg @M_

DAL e kA

l(Aq'\"b_hr."‘ <4

Sez{ou m"'\%
Mc’\ PW‘u‘qugk

%M/@A g gl PN . ' o C)
KaHoU% o %.;m Apoe, O
Cotrtwint- Py ek for~s ks

Comuedon AuC . 3 %__é_‘—r_z_

, ¢
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! W SRR 5 ety b R CNE
b A of 1 QLR Nt WA o)
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L ‘ / o5 HUMDRED Qi A
- AL & Lt A .-[Df‘) Luwiny ‘_2%"_‘ l\.l‘-\_
o i (T V) L ‘(Mrh:\ ;.—.:; :'“
\
i Q‘S el ENJE."*

iINDIA NON JuDICIAL

- .
AN
- . \
4
Vil
[l
p
v

":l Fam.E ; / IR
TINANSFER OF QUARRYING L¥ASE; ...
g ANAEER O QUARIVING LRALES
% (Sec Rule 45) Belt. L
L ol {&-_\. Tl

S}i._Sajimon Abraham Business, aged 46 years, S/o PM.Abraham residing at
P[dakkattu House, Kidangoor.’.0, Koltayarn (name of the person with address
a§d occupation) (hereinafter referred to as the “transferor™ which expression
shall where the context so admits be deemed to include his heirs, executors,

af’mnls"alms. Tepresentatives and permitted assigns) of the first part.

Sajimon Abraham KJ.Thonaskutty
1
| 4/{
. Qv \I
LY KON Geolfl”
v Y\
b e T Thaeom ERWR, R e
Wi \ - g T ; _},J
¥ O o P. RAVINDRANATHAR "‘iﬁf‘.hlf
| ~ @ISTRICT COURT VENREE
‘/\ " ‘) PALAKKAD -~
@—/\?

sScannea with uarl
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8o ™ KI-:RALA

edqg0 .

f And

Managing Partner M/,
xg,NoJS?l of 2015, re

: ed 66 y
e
d

ears S/o

a!mils be deemed to include all the said
Iegal representatives ang permitted assi

' Am

vhhich

successors and assigns) of the third part.
q
Sajimon Abraham

yr

bk

(|,

§
b \e. 3

Yalae Ref
Soic M|
Peed

(

rikkara.P.0, Vadasserik:

stered under the Indian P
gistered office at House
ereinafter referred to as

:\_\no oned ‘\Q"’H
D ows

TR

TR 3A

5 TR INDIALY
2o INDIA NON JUBIGIAL "

(2)

presented by
K.T.Jose

“transferee”

gns) of the second part,

The Governor of Kerala (hereinafter referred to as the State Government
expression shall where the context so admits be deemeji to include the

KJ .Thoma%

L
S
Gl

N4
P. RAVINDRANATHA

-'_‘ MISTRICT COURT vENg
7 FALAKK AR ‘

-~

ONE

s Mary Matha Granites, Dhoni.P.O, Palakkad
ry its managing partner Sri.K.J.Thomaskutty
ph residing at Kannzmthanatt!u House,
kara Village, Ranni Thaluk, Pathanamhitta District,
artnership Act 1932(9 of 1932) and having th.ut'
No.260, Mayapuram, Dhoni, Palakkad Distric
which expression where the context so
partners, their respective heirs, executors,

] L:.'Z\)?,lﬁ ¥

30 212211

QS

—
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(3)

Whereas by virtue ofa decd of Jease proceedings order No.120/2010-2011/

3355/M3/2010 dig -26.05.2010 and registered as No.2885 on 28.08.2010 in the
office of the Sub Registrar of Olavakode (heerinafler referred to as lease) the
original whereof s attached hereto and marked ‘A’ entered into between the State
Government (hereinafter called the lessor) and the transferor (hereinafter called
thelessec) the transferoris entitled to seareh for, win and work quarries and minerals
- respect of Granite Building Stone (name of mineral/s) in the lands described in
Schedule thereto ang also in Schedule annexed hereto for the term and subject to
the payment of he rénts and royalties and observance and performance of the
lessee’s covenant and conditions in the said deed of lease reserved and contained
including a covenan notto assign the lease or any interest there under without the
Previous sanction ofthe Stage Government.
And whereas the transferor is novw desirous of transferring and assigning the lease
10 the transferee and the Stare Government has, at the request of the transferor,
granted permission to the transferor vide order N0.599/2016-17 /6853/M3/2016
dated 17.12.2016 to sych, atransfer and assignment of the lease upon the condition
of the transferees entering into an agreement containing the terms and conditions
hereinafter setforth.

L L

Sajimon Abraham KJ.Thomaskutty

Gy

b

-~
S

Scannea with tamsScanng



(4)

Now this Deed Witnesseth as follows :

1.

(i)

()
)
(vi)

The transferee hereby covenants with the State Government that from and after
the trasfer and assignment ofthe lease the transferee shall be bound by, and be
liable to perform, observe and conform and be subject to ll the provisions of all
1_110 covenents, stipulations and conditions contained in said hercin before-
recited lease in the same manner in all respects as if the lease had been

Branted to the transferee as the lessec there under and he had originally executed
it as such, ‘

Itis further hereby agreed and declarcd by the transferor of the one part and the
transferec of the other part that

The transferor and the tranferee declare that they have ensured that the mineral
rights over the area for which the quarrying lease is being transferred vest in the
State Government.

The transferor hereby declares that he has not assigned, sublet, mortgaged or in
any other manner transferred the quarrying lcase now being transferred and that
1o other person or persons has any right, title or interest whereunder in the
present qauarrying lease being transferred. )

The transferor further declares that he has not entered into or made any
agreements, contact or understanding whereby he had been or is being directly
or indirectly financed to a substantial extent by or under which the Transferor’s
operation or understandings were or are being substantially controlled by any
person or body of persons other than the transferor.

The transferec hereby declares that he has accepted all the conditions and
liabilities which the transferor was having in respcct of such quarrying lease.
The transferee further declares that he is financially capable of and will directly
undertake quarrying operations.

The transferee further declares that he has filed an affidavit stating that he has
filed up-to-date income tax returns, paid the income tax assessed on him and
paid the income tax on the basis of self assessment as provided in the Income
Tax, Act 1961, (43 of 1961).

A5 Gy

C,e.n\nabﬁ =X

/ )

\
i
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(Vil) * The transferor has supplied to the transferee the Original or certified copies of

(5)

all plans of abandoned workings in the area.

(Vii) The transferee hereby further declares that as a consequence of this transfer, .thc
total area while held by him under mineral concessions are not in contravention

of Kerala Minor Mincral Concession Rules, 2015.

(x) The transferor has paid all the rent, royalities, and other dues towards

Government 1il| date, in respect of this lease.

SCHEDULE
e Location and area of the lease
District | Taluk Village Panchayath Re.Sy.No Areain
B i Block No. hectares
Palakdad | Palakkad | Akathethara| Akathetharn | 11053 27721
11011
Bounded by Sy Nos :- - Blocicrs oLp 57~a-l/°(lll A3, /l—
On the North by Sy No. 117,116
On the South by Sy No. 1109
One the East by Sy. No 17
And on the West by Sy. No 11011 .
Sajimon Abraham K.J.Thomaskutty

Scannea with tamsScanng
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(6)
In witaess whereof the parties hercto have signed on the date and year first above
written,
IS
Signed by / MR
< ¥ g"n\:\‘-"-oaﬁgpb
AN,
For and on behalf of the Governor of kernla v_&wﬁi‘ﬁﬁﬁ\:o“'
In the presence of wset -4

L vndd.my. st Gerlbpal
Dirfrcl ofF« ,Depntant of Mh/j £ 6et?
Petoflnd

2. SW\A'LM&' AS!F-C?":I'J"”" &
uatust-offict, gk - limed] ¢ SOl
 Pataisnd =
Signature of transfer ¢ presence of witnesses

Taa - Reyu, Mausged , cud i yAvA0 Al K pOATII w
1. MARpArpsag ovra  MAMINALA i-':'

SRIEcy § KU wnAY(L

2. Tﬁnmeermpo:tji:mmm Baeelt 5

Sig_naturc of the transferee in the presence of wilnesses .
This deed prepared by: 1. Curae Séarsn, VA%”’M ﬂﬂ‘ﬂ_
Malepen F-0 Loy,

3 T Sy

Ste= Mm\
o I 4
) -Gled T 5
Saj braham KJ.Thomaskutty

55

: “ fine
T' (s i5 the true cepy o i1e
wrked as Ea R9 (b_)

docement i }

Advocais \
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KERALA STATE POLLUTION CONTROL BOARD

FILE N(?. :PCBIPLK_DAC!CO-988QOI 1
Date of issue :25/05/2018

INTEGRATED CONSENT TO OPERATE - RENEWAL

Consent No : PCRPLKDACORI25I2015

Ref : 1. Your Application No: 7081591

2. Conseat No:wwomls Dated 08.02.2016 Valid Upto 31.032017
3 Consent variation Order No:PCR/PLKDICO/CYO/S/2017 Dated 30.03:2017 Valid Upto 31002018,

The* lﬂltsﬂl_nd Consent to Operute’ issued as per reference above to M/s Mury Matha Quarry, Mayapuram, Dhoni. P.
0, Palakkad is hereby renewed up 10 3 1072022 und issucd to M/s Mary Matha Quarry, Mayspuram, Dhoni. P. O,
Palakkad The consenl(s)/ variation arder(s) cited under reference are integral part of this rencwal arder and this order

ts subject ta the conditions stipulated therein and the following modifications/ additions.
L. GENERAL
SNo. | Items Description

] Renewal date On or before 30.06.2022
! 2 Fee Remitted 1,53,000/-

3 VALIDITY 31.07.2022
11. Stack Details

Stack No. Sourceof |  Emismion Stack Height above Control
Emission | Rate(Nm3/Hlr) [ Level(lo| Roof Level(ln | EQuipment
Meters) Meters)

II. CONDITIONS

L This consent is granted on the basis of the affidavit furnished by the applicant. If the statement furnished
in the affidavit is found false or in the case of non compliance of integrated consent to operate conditions the
consent issued will be withdrawal/cancelled.

All other canditions of the Integrated Cansent to Operale issued as per reference above remain unchanged.

Pagel
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Digitally signed by KRISHNAN M N

KRISHNAN M N o2 >6vans20 105255 s0530

DATE :25/05
s SIGNATURE & SEAL OF ISSUING AUTHORITY
ENVIORNMENTAL ENGINEER

To

K J THOMASKUTTY, MANA
PO,PALAKKAD GING PARTNER, MARYMATHA QUARRY, MAYAPURAM, DHONI

1. This digitally sj .
Y signed d“‘“"“'““"'7'“3""“"‘lpcrthehrum;ﬁo.nﬁ“hgy‘um

2. For verifying this doc
unit/Application Number inc-.-l:'_‘plonsmmx ‘2;’,,2:;“"““‘““‘°-i" and search using date of issue/name of the
Mmagement and Manitoring System. Applications™ link in the home page of the Board's Online Consent

s (s the true copy of e
document marked as Ex. R (€D

) ——=
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KERALA STATE POLLUTION CONTROL BOARD

FILE NO. :PCB/PLKDACO/RISPALL4 1612312019
Date of issue :23/01/2020

INTEGRATED CONSENT TO OPERATE - RENEWAL
Consent No : PCB/PLKD/ICO/R2/12186195/2019

Ref : 1. Consent no: PCB/PLKD/IC/CO/R1/7672017 Dated: 23/01/2017, valid up to: 31/12/2019 in file no:
PCB/PLKD/IC/CO-988/201 |

The ' Integrated Consent to Operate issued as per reference above to M/s MARY MATHA GRAN ITES,
MAYAPURAM, NEAR LEAD COLLEGE DHONLP.0, PALAKKAD, Pin Code : 678009 is hereby renewed up to
31/12/2024 and issued to M/s MARY MATHA GRANITES, MAYAPURAM, NEAR LEAD COLLEGE
DHONLP.O, PALAKKAD, Pin Code : 678009 The consent(s)/ variation order(s) cited under refercnce arc intcgral
part of this renewal order and this order is subject to the conditions stipulated thercin and the following modifications/
additions.

I. GENERAL
hS.Nu. Items Description

1 FEE REMITTED Rs. 287500/-

2 VALIDITY 31/12/2024

3 ANNUAL FEE Rs. 50000/-

4 CATEGORY ORANGE

5 LAST DATE FOR RENEWAL 31/10/2024

APPLICATION

6 CAPITAL INVESTMENT 585.00 Rs in Lakhs

11. Stack Details
Stack No. Source of Emission Stack Height above Control
Emission Biaibi(Nima, k) Ground Level(In| Roof Level(In Equipmest
Meters) Meters)

III. CONDITIONS

Pagel
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All other conditions
of th
¢ Integrated Conscnt to Operate issucd as per reference above remain unchanged.

KRISHNAN M N goc sz sassa

SIGNATURE & SEAL OF ISSUING AUTHORITY
ENVIRONMENTAL ENGINEER

DATE :23/0172020

To

KJTHOMASKUTTY, MAN
DHONLP.O, NEAR ’ AGING PARTNER, MARY MATHA GRANITES, MAYAPURAM,
PO, LEAD COLLEGE, PALAKKAD, KERALA, PIN - 678009

MARY MATHA GRAN
ade 767005 ITES, MAYAPURAM, NEAR LEAD COLLEGE DHONLP.O, PALAKKAD, Pin

e e e e . S < il

1. This digitally si .
gilally signed document is legally valid as per the Information Technology Act 2000

2_ For venifying thi
fying this document please go to krocmms.nic.in and search using date of issue/name of the

umt/App[lcahon Nunlbe] i.ﬂ Cﬂnsc i
Gmlcd A mu. i L 3 i
i nt ppll ons Il[lk 1n lhc homc page 0‘ Lhc Bomd S Ollhﬂc :OnS:l

R .

This s the true copy of the
decument marked as Ex.. R Ln\)

v N W

i Page2
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TRACADOMO (031 asTUIDEMIGY Mmmye 1996 GBI CHOR AITIDEODT 0] s (1994
ool 1) 232,233,234,254 agaml ALa)a||ap)e anam m)sAa0}EN algamgjo anm)muola]
AD0ASOAU, mYanemol, aQ} ervumsmud AT 89701 MEBIM
o
HHLITVAITV
sarqvndmulo o afs, msoqgmmm.uﬂe,
19S Gald)o 06.0R.aMIBMI )5, MHERANIM /
candaflenmuayo alammomg
20IMTDIO Gnla)o quoemiaans | codlamd anol, cwiam)
o0RITLMaY "’“ﬁﬂﬂmsmg — = =
lnlaIdemmenn Solma axnme msamyIaY
od3lse/modag mminge and i
MMoe ¥ g A58 odgls mmud ¢ 1/19, Re sy no 110/1,3
ooeimaal soexmgal 01/04/2021 m)™@3 31/03/20220100
DDSIESID OoaKTMMS anlmd 10,000/~ @)a) , ORI Maud; 1200104443 dt. 25/03/202)
DS omaslaienn i 2500/0). OGN Mrud: 1200104444 di. 25/03/2021
) 1) uomigal audgladlend maud o04/21 dt. 11.02.2021.
N 2) aelmlaesm mloyamem ssusduied mimmes
armyom] maud PCB/PLKD/IC/CO-988/2011 dt. 25/05/2018.
Valid upto 31/07/2022.
3) enamled & slowogs] Qikaflcd mim)a;8s @emam]
maud 599/2016-17/6853/m3/2016 dt. 17/12/20%6. Valid
upto 10.8.2022
o0aImadT aemyuslenmmimoml | 4) aloo ealnglaa)m BSOS AOMUAUIWIe MosTuTWla)
ANOREISSID MBIeAdnI MG ynImo maud 3189 dt. 21,041, Valid upto
allmaeg)ns aflwedewstsud (maud, 03/06/2023
@i, Hieweal, Malelo
@WIEI0 uoomo) 5) geun) qujeau aimygfled mianeyes B/1137/2021 dt
16/03/2021 o) aclowowm olagjodd
camd aledadwly aflaflw ais)a)asle, MUNAIMEBS)0
ooale  Mledsaual  TVISHIAIMEIUY 0wl
aeammlenm  algomles oml awdallwl aymess
eemaeny, @RRPOMAISH0 TR YD) LID)ETEIH AT
qUOMITTI:  NIALI®  OUWBAleSWIBE aQ) EBAAISMATS
emulenje paekTLM@MI B MDIVIG1HH}0 HEMEWIAL
Ewmdfsy
(@011 2)3) oful@gal JC
ARG CTMMMO (NID AITRIONDD
Secrstary :
Akathethara Grama Panchayat
duis is the true copy of the
decument marked as Ex. RS (eD
=
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M Ccomemo (a aomp
081 13) 232,233 234

ooarmvadmy mmug . A6-1148/2021-22/73
WAmIEY mane 1994 0el Ga0f AlMUIDOE 03el AYSsS (1994

5 254 aam UdnfIdf)o anco s} algEm]e anm)ruals]
% SAMUY, aiydanoem,

O LeITVadm)

@lga : 03/04/2021

ag) emxumanud amludanind meda)m

‘ aoeimaimilwes Gnl0)o
omaﬂnnenmxu;o

000 0MI2TT )5, HERINIMAT AN, SCRELI.ANA,
nlomMoamly

cmmummm‘lmg 9aJdle quoaimIBale
OORATLVMT Moia,

caglmam) (;asamgal, ewaan

853 nf)a).all Qalo@dOls] HoIMEE UMM MsEMADDI

w
(nJudommesnwd Sieg
Odglso/muden MIUOYe ARy
MTUOYo

oangls maud : 1/ne, Re sy no 117/4,5

ORRIMABM ;aciweal

01/04/2021 mymad 31/03/2022 AWNO

DVSISGD HOLIMMMS aniry

10,000/~ @}as+ 8530/~ @)l EUAI] Maud: 1200104440 dt.
-25/03/2021

D508 emIvIBoone

2500/@)). oo maud: 1200104441 dt. 25/03/2021

ooammay amasleeymominow]
aNIROIASIR MIAIEHIAI
MBS aflkwsdowamyd (maud
oo, Giemaal, modelo
ARWIHI0 TUOIMo)

»

1) quomigol qudglaslend mmud 04/21 dt. 1.02.2021
2) aelm1s0im miaimem aenndaless mlm)o)8n
@eaao] maud PCB/PLKD/ICO/R15PAL1416123/2019 dt.
23/01/2020. Valid upto 31/12/2024.
3) epamlod) & Hlowogm) a3 mimyees amem)am]
maud 599/2016-17/6853/m3/2016 dt. 17/12/201. Valid
upto 10.8.2022
4) 190 Bn1gles)m apg)es eenBuiwle Moosurwla)
TISHnl@a maud 3189 dt. 21.04.2011. Valid upto
03/06/2023
5) amo&s0l & ecspocadmd usafad mlmye)es
qaHali@o maud D13/PGT/09/656/2015 dt. 25/01/2021.
Valid upto 31/12/2021
6) @oum muE0M it (il mlamyeyes B/1137/2021 dt
16/03/2021 e aidlewaowm 0lgqajods

02@ alodaduslay aflafiw Udapdflo, MNdAINEBS)o
MWSHQ  MeIeHUl LIS AIMEABUY ddenaiw)
@RaXTIMIeNM kg milas) oymi  @woflul  a)m)ess
MB®IEM,. @RLIOOMaldto DO LIB)ETRIH)AM

TIMIOBIG ALY DUl OS@)Ba af)ep darismatis
sBrienle opexmaiayl zomaralelsne pEmBAIGL

(8040100 2)(3),

T'iis is the true copy of the

o5l |
MRSOMOMO ((NID AIRIITOM

Secretary
_Alethathara Grara M- -« acrat

s
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CHABMMOIM @1HERIN)MUS:JET
(301021 &:0ERN)EHH (Mo
GRBCOMON (NI9 o JETUIWDT
™ : l,t/p_) olgol: (. 02-2062)
momlgnimdglaolaag

(5) G.O (P) No: 8072017/LSGD TVM dt 31/10/2017
(6) .9 (mawa) me 25117201 T/LSGD dt 22/07/2017
(7) LSGD Circular No: 66562/RC3/12 dt 10/01/2013

(8) Cireular No. 16203/A.R 12 (1)12013/p.8.a201 TVM dt 08/04/2014
19
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0T Mbas0anles... |02 [ 2. olgolain @9 muunoTes Sanion DIMUEeE
alRleRulla. ) avgamigy........... LEI HP.......... 5WaRS T (UsoD1Ea3M@Ie

.H'J/.lf A1 ,LS'— meg mmal... .. J..G.a020.m.88%) . Snecg, s mm@.}..@#ﬁ&ﬂ%@
cdmmmaahls,..... 683.663. mmes ssamomulod oymaoal / Qpee “mesimuoomonied
(udamlonm wieige admegs aolRalaymol dlorown MR Mo &RLBBN
@hIeleeemm - emnweas).  @eesomonn (g smOQOTIC  Almge  GEQIUIMS
a{)S3003maill/a ymysazmalm’ susr) moaw 0@ AYAUMDBEBO63 MEUMUNGU8a3e nlewdn]

. MuBSainamla muamlgnl mudglatloag eamgudlon;my.

0 DMERMICINY (RLJ2IARISION XTI MUDIaIMo (xIUBOIIESES,

22a/imjs BaDMRMICRINOOT an2Me23EI0M ANLOTES RO MLEGs GaIGYaTo.

RLRMRMN 3030 Mol B1EERNEDU QTRISII MULOWISS ModHeloaeMo.

9 MM XNOW0S MIMN30 RElo, LI, 160G 26KNLE6ETe SRBIEAIM (o UBBMMo aBSIP)

(MUK kDO  ATIBAL0 M| 6:01B,3EN@0D SFBRISITD ML) MUoRSEaaM..

®R1MERID M| CRINEBENT MMMy 2)&MRINNGIeHQERMIET.

aR&Olel allagsimo SOMM eaudus (odwlellaeleasmmys MMaims agenel alajemeant

- BNARNIG)ETEBONET.

8. BRIYNMUOIN emavianslad molaimouiod 98a8OIM (. inaledeeinea | momlae) eauleand
83.0\en menlwlceaammoan. ‘

9. gPfle 2elmpe aelveon oovlenecw) malagoluyecws au@ET. gppier aelno
CRAIG19] IMMmIaW] Msmie.eloa3d.

10. QanMyEMICENNMI@2. (MPH ACT 1939 / TCPH ACT 1955) wemooon @ mimoans
al§BRGTe ) QUTWAAIS MIWAEEIe MSalSYG:2EME30 MAUTWAIR 0 olellg[lBleaams.
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